
FIR No. 231/2017
State  vs  Divya Kaushik & Ors

PS Prashant Vihar

28.08.2021

File taken up today on application moved on behalf of surety

for change of surety document.

Present: Applicant/surety Krishan Dutt alongwith counsel.

Application perused. 

Considering the reason stated in the application, application is

allowed.

Fresh  RC  bearing  no.  DL  8SBM  7985  be  taken  on  record.

Previous RC bearing no. DL 4CAX 8213 be released to the rightful owner.

Application stands disposed off.

Order dasti.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/28.08.2021



FIR No. 231/2017
State  vs  Divya Kaushik & Ors

PS Prashant Vihar

28.08.2021

File taken up today on application moved on behalf of surety

for release of RC.

Present: Ld. Counsel for applicant/surety Pankaj Kaushik.

Application perused. 

It is submitted that accused Siddharth Kaushik has expired on

06/06/2019. Death certificate of said accused is filed today. Same is taken

on record.

Let death verification report be called from IO/SHO concerned

by the next date of hearing.

Put up on date already fixed ie 25/11/2021.

Order dasti.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/28.08.2021



e-FIR No. 016637/2021
State  vs   Ramesh @ Fand

U/s 379/411/34 IPC
PS Prashant Vihar

28.08.2021

This is an application for reduction of surety amount, moved

on behalf of accused Ramesh @ Fand.

Present: Ld. APP for the State.

Ld. Counsel for accused.

Application perused.

VOD  17/08/2021  applicant/accused  was  granted  bail  and

directed to furnish bail bond in the sum of Rs. 15,000/- with one surety of

like amount.

Submissions mentioned in application considered.  

In light of the mandate of Hon'ble Delhi High Court in the case

of Ajay Verma Vs. State and keeping in view of the submission made, the

application is allowed and surety amount reduced to Rs. 10,000/-.

Application stands disposed off.

Order dasti.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/28.08.2021



e-FIR No. 022943/2021
State  vs  DL 1RV 9745

PS Prashant Vihar

28.08.2021

This is an application for releasing of vehicle bearing registration

number DL 1RV 9745 on superdari.

Present: Ld. APP for the State.

Applicant/Owner Munna with Ld. Counsel.

Report received from IO perused, wherein it has been submitted

that he has no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari  this  court is  of the

view that the vehicle has to be released as per directions of Hon'ble High Court

of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated

10.09.2014.

Considering the facts and circumstances and laid down by Hon'ble

High Court of Delhi,  vehicle  in question bearing registration number  DL 1RV

9745 be released to the registered owner by IO on furnishing security bond as

per the valuation report of vehicle on following conditions :- 

1. IO shall  verify  the ownership of  vehicle  from concerned Transport

Authority before releasing the same.

2. IO  shall  prepare  detailed  panchnama  also  mentioning  the  colour,

appearance, make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different

angles and also of the engine no. and the chasis no. of the vehicle.

4. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Order dasti.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/28.08.2021



e-FIR No. 009134/2021
State  vs  DL 4SCS 2617

PS Prashant Vihar

28.08.2021

This is an application for releasing of vehicle bearing registration

number DL 4SCS 2617 on superdari.

Present: Ld. APP for the State.

Applicant/Owner Surender with Ld. Counsel.

Report received from IO perused, wherein it has been submitted

that he has no objection if vehicle is released on superdari.

Instead of releasing the vehicle on superdari  this  court is  of the

view that the vehicle has to be released as per directions of Hon'ble High Court

of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated

10.09.2014.

Considering the facts and circumstances and laid down by Hon'ble

High Court of Delhi,  vehicle  in question bearing registration number  DL 4SCS

2617 be released to the registered owner by IO on furnishing security bond as

per the valuation report of vehicle on following conditions :- 

1. IO shall  verify  the ownership of  vehicle  from concerned Transport

Authority before releasing the same.

2. IO  shall  prepare  detailed  panchnama  also  mentioning  the  colour,

appearance, make and other necessary details of the vehicle. 

3. IO shall take the colour photographs of the vehicle from the different

angles and also of the engine no. and the chasis no. of the vehicle.

4. The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application stands disposed off accordingly. 

Order dasti.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/28.08.2021



Ct. Cases 1348/2021 
SUMER CHAND GUPTA Vs. SANDEEP GUPTA AND OTHERS 

28.08.2021

File is taken up today on an application moved  behalf of

complainant for preponement of NDOH.

Present: Complainant in person with counsel.

Heard. 

Considering the  facts  and circumstances enumerated in  the

application application is allowed.   

Issue court notice to IO with direction to file ATR, returnable

for 22/11/2021.

The date earlier fixed ie 08/01/2022 stands cancelled.

Order dasti.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/28.08.2021



FIR No. 008108/2015
State  vs  Satya Prakash

U/s 379 IPC
PS Prashant Vihar

28.08.2021

This is an application seeking cancellation of supardarinama

of vehicle bearing no. DL 11SJ 2875 is moved by the applicant.

File is taken up today on oral submission.

Present: Ld. APP for the State.

Applicant/Superdar Satya Prakash with counsel.

Record perused.

The  said  vehicle  is  released  on  supardari  to  the  registered

owner vide order dated 04/09/2015. 

Arguments heard. Record perused. 

It  is  submitted  that  the  applicant  wants  to  dispose  of  the

vehicle.  Accordingly,  the  application  is  allowed  and  supardari  stands

cancelled.   It  is  clarified  that  in  view  of  the  judgement  passed  by  the

Hon'ble  High  Court  of  Delhi  in  case   Manjeet  Singh  Vs  State  Cr.MC

4485/2013, the production of vehicle during trial is not necessary and the

photographs of the vehicle will be sufficient to be proved in evidence. 

Application stands disposed off. 

Copy of this order be given dasti. 

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/28.08.2021



FIR No. 257/2018
State  vs  Ashok Gaba & Ors

PS Prashant Vihar

28.08.2021

This is an application for issuance of NBWs against accused
persons namely no. 1  Ashok Gaba, no. 2 Kailash Gaba, no. 3 Sandeep
Gaba, no. 4 Deepika Gaba, no. 5 Puneet Gaba and no. 6 Isha Gaba  filed
by IO.
Present: Applicant/IO SI Hitesh Bhardwaj in person.

Ld. APP for the State.

Application perused.  

Submissions heard.

Put up for orders on 31/08/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/28.08.2021



FIR No. 226/2021
State  vs  Lalit Jain and Ors

PS Prashant Vihar

28.08.2021

This is an application for issuance of NBWs against accused
persons namely no. 1 Lalit Jain, no. 2 Amit Jain, no. 3 Sanyam Jain and
no. 4 Anjali Jain filed by IO.
Present: Applicant/IO SI Hitesh Bhardwaj in person.

Ld. APP for the State.

Application perused.  

Submissions heard.

Put up for orders on 31/08/2021.

    (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/28.08.2021


